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BEFORE THE HON’BLE NATIONAL GREEN 

TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 795 OF 2024  

 

IN THE MATTER OF: 

Badarilal & Ors.                                                           …Applicants 

Versus 

State of Rajasthan & Ors.                             …Respondents 

 

REPLY ON BEHALF OF RESPONDENT NO. 3, 

MANOMAY TEX INDIA LTD. 

 

MOST RESPECTFULLY SHOWETH: 

1. The present Reply is being filed on behalf of the Project 

Proponent, Manomay Tex India Ltd. i.e., Respondent No.3 

(‘Answering Respondent’) herein, in compliance of Order 

dated 22.10.2024 passed by this Hon’ble Tribunal (‘Ld. 

Tribunal’) in the captioned OA. Copy of the Board 

Resolution dated 14.11.2024 is annexed herewith and marked 

as Annexure R-3/A. 

 

2. Vide Order dated 20.08.2024, this Hon’ble Tribunal was 

pleased to constitute a Joint Committee (‘Committee’) 

comprising of officials from CPCB1, RSPCB2, District 

 
1 Central Pollution Control Board. 
2 Rajasthan State Pollution Control Board. 
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Magistrate, Chittorgarh and Regional Officer, MoEF&CC3, 

Jaipur which Committee, conducted its joint inspection on 

07.10.2024 and 08.10.2024. The Committee thereafter 

submitted its Report which records the following pertinent 

points4:  

i.Land Use Conversion: The officials of Revenue Department 

informed that the unit of the Answering Respondent located 

on Khasra No. 5, 6, 7, 13, 14, 16, 18 and 19 have been 

converted for industrial purpose long back.  

 

ii.CTO & CTE: The Answering Respondent’s unit’s capacity 

was 1.02 Cr. Meter in 2013 when the Unit was established, 

thereafter in 2016 was expanded to 2.10 Cr. Meter, and 

finally in 2018 expanded to 4.10 Cr. Meter. Accordingly, 

where before the Answering Respondent had three different 

CTOs under the Water5 and Air6 Act for different production 

capacities, now Respondent No. 27 has merged all the CTOs 

which is valid till 30.09.2028.  

 

 
3 Ministry of Environment, Forest and Climate Change. 
4 Page 27, 28 (NGT Pagination) of the Joint Committee Report. 
5 Water (Prevention & Control of Pollution) Act, 1974. 
6 Air (Prevention & Control of Pollution) Act, 1981. 
7 RSPCB. 
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iii.Hazardous Waste Authorization: The unit also has valid 

authorization under Hazardous & Other Waste (Management 

& Transboundary Movement) Rules 2016 valid till 

30.06.2026. Copy of permits and clearances obtained by the 

Answering Respondent is annexed herewith and marked as 

Annexure R-3/B (Colly).  

 

iv.Source of Water: The Answering Respondent has its own 2 

bore wells for which No-objection Certificate (‘NOC’) was 

obtained from Central Ground Water Authority (‘CGWA’) 

for 100 kilolitres per day (‘KLD’) ground water extraction 

and permission is valid up to 16.02.2025. 

 

v.Treatment and re-use of Wastewater: To maintain the zero 

liquid discharge (‘ZLD’), the unit has established an 

Effluent-Treatment Plant (‘ETP’) of 650 KLD comprising of 

Reverse-Osmosis (‘RO’) process with a capacity of 450 

KLD, and Multiple Effect Evaporator (‘MEE’) of 50 KLD 

for total reutilisation and treatment of wastewater. The 

combined usage of RO and MEE in the ETP helps the Unit 

of Answering Respondent to maintain a ZLD, ensuring 

minimal environmental impact by re-using water and 

reducing waste. The Report of the Committee records that at 
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the time of the visit, all the treatment units were found 

functional. Further, the sludge generated from the ETP 

containing fibre contents is processed in cement plants, and 

MEE sludge is sent to Treatment, Storage, and Disposal 

Facility (‘TSDF’) Udaipur, Rajasthan for further disposal.  

 

vi.Air pollutant control: The unit of the Answering 

Respondent has two coal-based boilers having common bag 

filter as air pollution control device (‘APCD’). The fly ash 

and bottom ash generated in the process is further being sold 

to local brick manufacturers.  

 

3. Notably, the Committee, vide its inspection, reviewed the 

issues raised in the present OA and was pleased to record the 

following observations:  

i. Air Pollution: Owing to the bag filters8 as APCD and 

lime blending done with coal to control the SO2 

emission, the monitoring values were found to be in-line 

with the standard prescribed in the CTO9. Observance 

of the AAQ data reveals that the air pollutants i.e., 

PM10, SO2 and NO2 are within the limit, and some 

 
8 Containing 360 Teflon bags. 
9 Page 29 (NGT Pagination) of the Joint Committee Report. 
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contribution to these pollutants in the air are also on 

account of the location of the unit which is located near 

the national highway, thereby some contribution is 

owing to heavy traffic. Additionally, water sprinkling is 

done to suppress the dust. Odour control system 

installed at the ETP, RO, MEE, and admin building was 

in operation. Accordingly concluding, that the APCD 

installed by the Answering Respondent seems to be 

adequate because the monitoring results are within the 

limits10. 

 

ii. Water Pollution: Reports records that unit of the 

Answering Respondent has installed ETP and STP with 

additional online monitoring system and PTZ camera 

and provided its connectivity to RSPCB for remote 

monitoring. Hence, the facts mentioned in the letter 

petition are not in consonance with the factual position 

observed.  

 

iii. Upgradation of Pollution Control Devices: 

 
10 Pag 31 (NGT Pagination) of the Joint Committee Report. 

* In 2016 the Forced Evaporator was replaced with MEE.  
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S. 

No. 

Year Production 

Capacity 

(Cr./ Meter) 

ETP 

Capacity 

(KLD) 

RO 

Capacity 

Forced 

Evaporator/ 

MEE 

1.  2013 1.02 300 100 30  

2.  2016 2.10 400 200 50* 

3.  2018 4.10 650 450 50 

 

 

iv. Bad Smell/ Odour: Upon inspection by the Committee 

during the 2 days of visit, no such specific problem was 

observed as mentioned in the Letter Petition.  

 

v. State PCB not taking action: On the same subject 

matter, an OA 656/2018 was filed before this Hon’ble 

Tribunal, Principal Bench, titled ‘Residents of Jojro Ka 

Kheda Vs State of Raj & Ors.’ and the Application was 

disposed of on 16.04.2019 directing the RSPCB to take 

further appropriate action after considering the report of 

health survey, result of stack analysis, ambient air 

monitoring and ground water monitoring, in accordance 

with law. Thereafter an Execution Application was also 

filed before this Hon’ble Tribunal bearing no. 27/2019 

alleging that the State PCB was not taking any action in 

term of the above direction. Vide its order of disposal 

dated 24.10.2019 in the EA this Hon’ble Tribunal held 
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that the requisite remedial action has been taken in 

accordance with law including installation of bag filter, 

odour control system, human health survey, animal 

husbandry department survey and thus, no further order 

is necessary. Against the EA order of disposal dated 

24.10.2019, the Applicants filed an Appeal before the 

Hon’ble Supreme Court (Civil Appeal No. 1919 of 

2020) titled ‘Resident of village Jojro Ka Kheda vs. 

State of Rajasthan & Ors.’. The Civil Appeal was also 

disposed of by the Hon’ble Supreme Court noting that 

the issue of land conversion cannot be raised belatedly 

as the land-use conversion permits were obtained in 

2005. On the issue of pollution, the Hon’ble Supreme 

Court directed the RSPCB to submit tri-monthly reports 

to this Hon’ble Tribunal for a period of 1 year so as to 

ensure no pollution is being caused by the unit. This 

direction has been complied by the State PCB wherein 

constant checks and inspections have been conducted by 

the State PCB to monitor compliances. The Applicants 

also filed a Review Petition of the order of disposal of 

the Hon’ble Supreme Court which was disposed of on 

17.11.2020 noting no interference is required with the 
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order dated 10.07.2020. Copy of the orders of disposal 

in prior litigation on the same subject matter filed by the 

Applicants is annexed herewith and marked as 

Annexure R-3/C (Colly). Copy of the Inspection 

Reports and sample analysis conducted by the 

Respondent No. 2 RSPCB in compliance with Hon’ble 

Supreme Court’s direction are annexed herewith and 

marked as Annexure R-3/D (Colly). 

 

vi. Repeated Complaints of the Applicants: As noted by 

the Joint Committee as also the RSPCB, a complaint 

was sent by Sh. Kan Singh, local resident vide letter 

dated 23.12.2023 alleging air pollution caused by the 

Answering Respondent. To this letter, the RSPCB 

replied on 18.03.2024 informing the Head office of the 

Pollution Control Board that the same complainants 

have been submitting repeated complaints on same issue 

and this fact also mentioned in the Collector’s report 

which was forwarded to the Commissioner, Udaipur 

vide letter dated 04.07.2023. Another local resident of 

the village Sh. Ratan Lal Ahir filed a complaint on 

Rajasthan Sampark Portal on 27.06.2024 alleging 

pollution caused by the unit, to which the RSPCB, 
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Regional Officer replied and stated that the monitoring 

values were found to be in limit, thereby occasioning no 

further action. To this the Complainant submitted that 

the issue be re-investigated. Copy of letters dated 

04.07.2023 issued by the District Collector, letter dated 

01.07.2024 issued by the RSPCB, and letter dated 

08.10.2024 issued by the Sarpanch of Village is annexed 

herewith and marked as Annexure R-3/E. 

 

4. The Committee noting that while the Answering Respondent 

is compliant and not causing water and air pollution, 

observed that compliance with regards to ground water and 

minor smell/ odour around the Unit can be better dealt with, 

and gave the following recommendations: 

i. Upgrade odour control system and install the same above 

the roof of the dyeing area. 

ii. Optimisation in aeration system of ETP and capacity 

enhancement of MEE system. 

iii. Installation of night visualized camera to cover the odour 

control system. 

iv. To conduct Ground Water Study in and around the area 

from reputed institute under supervision of RSPCB to 
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ascertain impact on ground water due to the industry 

activity.  

 

Further compliance by the Answering Respondent 

5. Insofar as the above recommendations are considered, the 

Answering Respondent has already duly complied and made 

the following upgradations:  

 

i. The odour control system was previously installed near 

the main gate and the ETP area. Owing to the 

recommendation of the Committee, the odour control 

system has been installed on the roof of dyeing area and 

have also installed an energy meter on the pumping 

arrangement of odour control system.  

 

ii. A 150 KLD MEE has been ordered by the Answering 

Respondent to replace the previous 50 KLD MEE, which 

shall be installed within 2-3 months. In addition, a new 

air grid11 and screw blowers12 are also proposed to be 

added which is under process. 

 

 
11 Ensures even aeration across the treatment area, enhancing efficiency. 
12 Advanced type of air blower that uses rotary screws (helix-shaped rotors) to compress and 

discharge air. It is widely used in industries for applications requiring a consistent and 

energy-efficient air supply. 

12 412



 
iii. A Night visualised camera has been installed on odour 

control system in the ETP and dyeing roof area along 

with maintenance of a log book of chemical composition 

of odour control system.  

 

iv. The CGWA has conducted its study of the ground water 

with the supervision of RSPCB and submitted its Report 

dated November 2024. Copy of the Report of November 

2024 of the State Ground Water Authority is annexed 

herewith and marked as Annexure R-3/F. 

 

v. A nodal officer has been appointed by the Answering 

Respondent whose name, and contact information has 

been displayed at the main gate of the Answering 

Respondent’s unit which can be easily accessed by the 

general public.  

 

vi. Notably, the Answering Respondent also engages third-

party assessors who conduct inspections qua the 

monitoring compliances of the Answering Respondent’s 

unit.  
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6. In light of the above, it is most respectfully submitted that the 

answering Respondent is not only compliant with all extant 

laws and requirements as regards its operations, but is also 

committed to ensuring that no damage to the environment is 

caused due to its actions by consistently adopting better 

technologies and greater measures.  

 

7. Notably, as stands recorded in the report submitted by the 

committee constituted by this Hon’ble Tribunal, similar false 

and incorrect complaints have been made in the past by 

certain identified persons with a view to harass and extort the 

answering Respondent including false allegations of the 

authorities not taking due action despite their having done so. 

In fact, even against Orders of this Hon’ble Tribunal in earlier 

applications (as mentioned in the report), civil appeals and 

review applications have been unfortunately filed before the 

Hon’ble Apex Court that were also dismissed, further 

supporting the factum of no wrongdoing on the part of the 

answering Respondent. Such unscrupulous acts should be 

taken strict notice of and action taken by this Hon’ble 

Tribunal against persons raising demonstrably false and 

baseless complaints.  
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8. In light of the factual submissions made hereinabove, it is 

humbly submitted that the Answering Respondent is 

continuously observing compliance with this Hon’ble 

Tribunal’s directions, despite which it has been dealing with 

false complaints and resultant litigations. As such, the present 

application ought to be dismissed.  

 

9. The Answering Respondent shall endeavour to continue to 

observe compliances with this Hon’ble Tribunals directions. 

Moreover, the Answering Respondent most respectfully 

reserve their right to file an Additional Reply/Report, as and 

when directed by this Ld. Tribunal. 

 

RESPONDENT NO. 3 

(M/s Manomay Tex India Ltd.) 

Through its advocate  

 

 

 

 

 

 

 

 

 

 

 

(Azmat H. Amanullah)

Advocate for the Respondent No. 3

                  A-320, Defence Colony,

New Delhi-110024

M: +91-9810612316

Email: azmat.amanullah@gmail.com

New Delhi

Dated: 27.11.2024
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1

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

      CIVIL APPEAL NO. 1919 OF 2020 

RESIDENT OF VILLAGE JOJRO KA KHEDA          Appellant(s)

                               
VERSUS

STATE OF RAJASTHAN & ORS.                   Respondent(s)

   O R D E R

Heard learned counsel for the parties. 

It was urged that the land conversion has been made

illegally.  It was made long back in the year 2005. In

our  opinion,  conversion  could  not  be  questioned

belatedly. 

Other submission raised is that RIICO has not granted

NOC. However, statement has been made by learned counsel

for the respondent No.4-caveator that RIICO has granted

permission later on.  Statement is placed on record. 

In view of the aforesaid, we are not inclined to make

any  interference  in  the  impugned  order  passed  by  the

Tribunal. However, in future, pollution may not be caused

by the functioning of the industry.  As such, we direct

periodical  checks  to  be  made  by  the  Pollution  Control

Digitally signed by
DEEPAK SINGH
Date: 2020.07.17
17:55:27 IST
Reason:

Signature Not Verified
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2

Board and tri-monthly report be submitted for 1 year to

the National Green Tribunal to monitor whether pollution

is being caused or not.  The appeal is disposed of with

the aforesaid direction.

Pending applications, if any, stand disposed of. 

…...................J
(ARUN MISHRA)

…...................J
(S. ABDUL NAZEER)

…...................J
(INDIRA BANERJEE)

New Delhi
July 10, 2020 
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IN THE SUPREME COURT OF INDIA 
INHERENT JURISDICTION 

REVIEW PETITION (CIVIL) NO.          OF 2020
(@DIARY NO.18664 OF 2020)

IN
CIVIL APPEAL NO. 1919/2020

RESIDENT OF VILLAGE JOJRO KA KHEDA ...PETITIONER(S) 

VERSUS 

        STATE OF RAJASTHAN & ORS.   ... RESPONDENT(S) 

O R D E R

Application seeking hearing of review petition

in open court is rejected.

Delay condoned.

We have perused the Review Petition and record

of the civil appeal and are convinced that the order of

which review has been sought does not suffer from any

error apparent warranting its reconsideration. 

The Review Petition is, accordingly, dismissed.

Pending application(s), if any,  shall stand disposed

of.   

...................J. 
( L. NAGESWARA RAO ) 

..................J. 
( S. ABDUL NAZEER )

..................J. 
( INDIRA BANERJEE )

NEW DELHI, 
NOVEMBER 17,  2020

Digitally signed by
GEETA AHUJA
Date: 2020.11.25
16:26:36 IST
Reason:

Signature Not Verified
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ITEM NO.1002                                       SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

REVIEW PETITION (CIVIL) Diary No(s). 18664/2020 IN  C.A. No. 
1919/2020 

RESIDENT OF VILLAGE JOJRO KA KHEDA                 Petitioner(s)

                                VERSUS

STATE OF RAJASTHAN & ORS.                      Respondent(s)

( IA No. 85833/2020 - APPLICATION FOR LISTING REVIEW PETITION IN 
OPEN COURT
 IA No. 85834/2020 - CONDONATION OF DELAY IN FILING REVIEW PETITION
 IA No. 85832/2020 - EX-PARTE AD-INTERIM RELIEF)
 
Date : 17-11-2020 This petition was circulated today.

CORAM : 
         HON'BLE MR. JUSTICE L. NAGESWARA RAO
         HON'BLE MR. JUSTICE S. ABDUL NAZEER
         HON'BLE MS. JUSTICE INDIRA BANERJEE

                    By Circulation

          UPON perusing papers the Court made the following
                             O R D E R

  
Application seeking hearing of review petition 

in open court is rejected.

Delay condoned.

The Review Petition is dismissed in terms of

the Signed Order. Pending application(s), if any,  shall

stand disposed of.   

     (Geeta Ahuja)                            (Anand Prakash)
     Court Master                              Court Master

(Signed Order is placed on the file)
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